v

&‘

¢

IN THE CENTRZL ABMINISTRATIVS TRIBUNAL
ﬁ—-w-«CALCUmTaABENCH

OA 858 of 1997
Present ¢ Hon'ble My, S, Biswas, Administrative Member

Nikashi Munda & Anr.

S.E, Railvay

For the Appliegants ¢ DBr. Mg, S, Sinha, Counsel

For the Respondents: Mr. S.R, Kar, Counsel

Date of Order ¢ 07-02-2003

ORBD ER

Mr. S.R, Kar, Ld, Counsel for the respondents submits
g .

that apzomtment has been pz:ﬁded to applicant No.2. A copy of

u/g,)—‘,,w»w

the appe—m—tment letter dated 15-7-1988 placed on record thr ugh
‘G )
wich the Registrar, CAT has been informed that the applicant No.2
joined the duty against t:.j offer of appointment. Therafore, the
ey Attenmt sl A v ‘
Case is-ebated, The 14, Counsel for the applicants also similarly
submits that the applicants @& not interested to pursue the matter.

Accordingly, the case isdismissed & not pressed. psv cc—J(; h
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